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_' CENTRAL ADM]N ISTRATIVE mIBUNg:
L BANGALORE BENCH |

. -!.‘..

'Seconﬁ Floor,
~ Commercial Complox,
ijndlranagar, -

- BANGALGRE ~ 560 030,

B Dated 22 MAR 1395

APBLICATION.NO. 23,479 to 490 of 1995.

1

- APPLICANTS Srj,.‘;G?..'Shankari and twelve othérs.,'

RESIENDENTS The Alr Officer Commandlng,Institute of Aerospace'

1.

Subjéct

. Staylfr

Medlcme,l A.P.,Bangalore and two others.,

Sn D. Leelakrlshnan Advocate,

No.54/1, G-5,Brigade Links,

First Main Road, eshadnpuram,
Bangalore-560 020. : _

Sn.M S PadmaraJaJ.ah Senmr Central
Govt Stng.Counsel,High Court 'Bldg,
Bangalore-560 001, :

v -

- Forwardlng copies . of the OTders passed by the
Central Administrative Trlbunal Bangalore-38.
———XX K==

. Please flnd enclosed her'uuth a copy of. the Ordcr/
der/Intrrlm Order, passed by thls Tribunal in the above;

mehtio%ed appllcatlon( ) on OQ-Q 1995.
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JUDBCIAL BRANCHES'
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CENTRAL ADMINISTRATIVE TRIBUNAL: BANGALORE BENCH:BANGALORE

2

 ORIGINAL APPLICATION NUMBERS 23, 479 TO 490 OF 1995 .

THURSDAY, THIS THE 9TH DAY OF MARCH,1995.

Mr.Justice P}K.Shyamsundér;

Mr. T.V.Ramanan,

G.Shankar,

Aged about 29 years,

S/o Sri A.Govinda Swamy,
Residing at No.D-1, 758,

‘Bindypet,. Bangalore—560 023.

A.Vivek,

S/o Sri Armugam,

Aged about 29 years,

Residing at No.10/43, Ashoknagar,
Arabic College Post,

_Bangalore-SﬁO 045.

. Gopinath, .
'S/o M.Thyagaraj,

Aged about 29 years,

residing at No.125, Siddarthanagar,
Dr.TCM Royan Road,

Bangalore-560 023.

V.P.Srinivasa Murthy,

S/o Sri Panchalaiah,

Aged about 31 years, .
residing at No.55, Corporation
Colony, Murphy Colony,
Bangalore-560 008.

G.Srinivasalu,

S/o Sri Govindan,

Aged about 28 years,

residing at 6th Cross, Cheluvalah
Street, Ramamoorthy Nagar,
Bangalore-560 016.

G.K.Babu Rao,
S/o Sri Kondaiah,

.Aged about 31 years,

residing at No.131, Nellupuram,
New Thippasandra P.O.,

" Bangalore-560 075.
. P.Lakshminarayana,

S/o K.V.Papiah,
Aged about 31 years,
residing at fo.71, Vidyaranyanagar,

‘Magadi Road, '
'Bangalore-SﬁO 023.

H.B.Choodalingaiah

S/o A. Bhadraglrl,

Aged about 29 years, Residing at
Fort, Harohalli Post, .
Kanakapura Taluk,

Bangalore District.

Vice-Chairman.

.+ Member(A)

.o Applicants(Cohtd..)_ :



9. K. Ravi,
S/o Sri G. Krlshnan.
Aged about 31 years,
residing at No.5, 7th Cross,
II Main, Gowthamapuram,
Ulsoor, Bangalore-560 008..

10.G.Laxmana Shankar,
S/o Sri N.Guruppa,
Aged about 29 years,
residing at No.200, Kodlhalll,
HAL Post, Bangalore-560 017.

11.Ramaswamy, .
S/o Sri Audugodappa,
Aged about 31 years,
residing at Sanethanahalli Post,
Via Xadogodi, Hosakote Taluk,
Bangalore-560 067.

12.N.D.Girish,
'S/0 Sri Dasappa,
- Aged about 28 years,
residing at Kotur, Muthasandra
Post, Varthur, Hosakote Taluk,
Bangalore District.

13.P.Venkatesh,

S/o Sri V.Parthasarathi,

Aged about 30 years,

residing at No.6, UCO Bank Road,
Ramamurthynagar, Doorvaninagar P.O.,

Bangalore-560 016. . . Applicants.

(By Advocate Shri ﬂJLe fgﬁ§f§hna?? to 490/1995

Ve

1. The Institute of Aerospace Med1c1ne,
Indian Air Force,
iinistry of Defence, Government of
India, Vimanapura, Bangalore-17,
represented by its Air
Officer Commanding.

2. The Air Officer Commanding in Chief
Head Quarters Training Command,
Ministry of Defence, Government of
India, Bangalore-560 006.

3. The Joint Director of Personnel,
(Civilians), Air Head Quarters,
‘Ministry of Defence, Vayu Bhavan,

NEW DELHI - 110 001. | .. Respondents.

(By Standing Counsel Shri H.S.Padmarajaiah)

PN
ORDER

Mr.Justice P.K.Shyamsundar, Vice-Chairman:-

We have heard Mr.D.Leelakrishnan, learned counsel for the
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applicants> and Shri M,S.Padmarajaiah, iearned Senior ‘Central
Government Standing Counsel who oppdees these applicatibnsvuith

great vehemence. In all these applicatiens, the applicants

who were at.ene time appoix_lted on ad hoc terms rmad_e_ tenable
Vfor a period of 6 months' duratien under the respective appoint-
.ment orders, now want appropriate directions being given to
the department itself.sta;ing thaf,ali of them‘shoulé be cbnsif

dered for permanent absorpvtio‘n iﬁ Group-D cadre having regard
to the services rendered by tﬁem in the past and regard also
being had to the fact that all of them had been sponsored through
the appropriate employment e#change, thereafter intefviewed
and satisfaction recorded bj the employer touching their suitabi-

lity on all aspects.

2. Per contra, it is contended for the department be the
learned Standmg Counsel that the apphcants themselves had
not acqu1red any partlcular rlght to demand that they be absorbed
and given permanent employment in Group-D post{ by virtue of
the temporary service rendered on earl:ier occasion, after mﬁng
been recruited through the employment lexchange. Eie relied
strongly on the offer of appo:mtment; made by the department,
a copy of which is produced along with the obJectJ.ons st:atement
in which it is made clear that any _one who accepts the Job in
terms of the offer made should ‘consider himself not Being
.eligible for absorption against any regular vacaney and | his
appointment under the said ordex"i wouldvnot lead to or give nse

any expectation of permanent employment with the department.

//._:;\_ In those circumstances, he asks us to reject these applications
STRg : o _

‘¢ ] . - .

O ’1/&' limine taking into consideration the fact that the applicants

34} no right at all/ either vested or otherwise, to demand that
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of the lefarned Standing CounSel - Even s-o, wé also notice .that
Sri Leelaknshnan appearing for the applicants does not also
put his case on the grounds of cnutlement as a matter of law.
What counsel asks us to say is that having regard to.the fact
that the a_pplicants had been in and out of these jobs from
June, 1994 to December,1994 and on an earller occasion this Court
had made an order in favour of smllarly situated persons direct-
ing absorption  in & Group—D posty as and when vacancies arisi,

we may taking into consideration the human aspect instead make

similar orders in these cases also.

3. We are frce to take cotice of the appealhade' to us
baséd on the plight suffered by the appl:'icants,‘bu._t nonetheless
e muét observe that they do not have any. semblance of a right
for appointment on ‘a_ permanentA footing in froup-D posﬁ; which
hay, neceséarily to be filled up reguiarly in accordance with
the Recruitment Rules. We cannoc commend the department to
afford employment opportunity to the applicants in total negation
of the Recruitmenc Rules. But, even then we consider t‘:hat’ it
is jusc and propér for the departmeﬂt to consider the case of
che applicants for appcintment in any Group-D ﬁosc other thaq
on the make shift basis under which they are presently being
catered to. We feel it is just and proper for uc to make aﬁ
order directing t’he first respondent to concider the case Vof
the applicants alcng yit'h others if any, for fitment in any

Group-D post( that may arise in the course of one- year from the

- date of this order. While entitlement for such consideration

is limited to the period aforesaid in the case of the applicants,
we make it clear that it would not be necessary for de novo

sponsoring of their ‘names by the Employment Exchange and their
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~ cases should be considered wn:hout 1nsist1nb on fresh sponsorshlp
hy any Employment Exchange. -W:Lth these observatlons and direc- "
tion these app11cat10ns stand fmally dlsposeq of. No costs.. ' ;
sd/~ sd /-
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:- MEMBER(A) : ‘ VICE-CHM .
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R BﬁNGALORE BB\JCH

() - S | o . Secand Floor, ,
. - j - Conmercial Complex, .

- Indiranagar,
Cor#e mpfj Petition o\g o Blaz of 1996

,BANGA:.Q?E - 560 038,

— Patea? DEC 1996
| ABPLICATI{N NO. QB 4‘73 {b 490 o HQS' =

APPBICANT(S) 3 G,,S‘Mrﬂ(ar‘o‘wxd O‘herg: -
_ v,v/s') :
. RESPINDENTS A—w G;{&w Cmmamwj TAM, IAF

'TO .

4 Su D Leefakmkmn A-vl\focAJ
— G5, 531, Brigade Lunkg,
’fs% NMain Seshadnpumm

2 ]SPadm ojamh Srﬂgge ‘
B J\-}cﬁf'\(:ouye mdg Bangal%c~l

i

-Sub;;ect - Porwarc‘lng of coples of the Orders passed by
‘ Central Administrative Tribunal; Bangalore-38.
L XXX

, A cory of the Order/Stay Order/Interlm OBder,.
passed by thls ‘Tribunal in the ‘above ‘stated applicatio(s) -

is- enclosed for 1nformatlon and further necessary actlon.
The Order Was pronounced on ““IQ—“CN:

e Q\ww

' -Fm/Deputy chlstrar
- Judlclal Branches.
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o In the Central Administrative Tnbunal
| N Bangalore Bench |
e . ,Bangalore
ST I caan o T T - 5: ‘
| ";ﬂ Py e CP (Civil) No. 110 to 122/ 199 !
’ Pt e (in DA No. 23 & 479 to 490/95- -
RS LYLITTULL R, L R —
ORDER SHEET {(Contd.)
Date Oftice Notes Orders of Tribunal

'_M

ey

VR (M
11.12,96 : ;

In compliance Qith the diéection
dated 27,11,96, Shri M.S, Psdmarajaiah
files an affidavit from Res;:cndmt% Noo1
which meets the submissions in para 4 & 5
of the Contempt Petition. A copy %of the
same hes been served on Shri D, Leela=
krishnhan. Both acree that I may d;ispose
of the cdnté;mpt petition on nerit.%

It ie clear from the afficfavit
that no'posts were sanctioned to éhe ‘
| o ;Ist respondent®s unit during thq pele~
e jvant period end 1st respondent himself
{ | did not-apboint any pe'rsm‘." However,
one Shri Rajendran, referred to in para
6 of the cmtewt:etitim was gi\len
appointment on compassionate grounds
by the Commandant, Training, who is no
longer a reepmdant in the contenpt
petition. It is clear from the above
i that nd contempt has been cammittéd and
11t ie not knouwn as to houw the compLain-
‘ant could make specific avermenta:
|.regarding sanction of posts and apzpoint-

Jment of persons regarding this uni%t
/; ,
X
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Date : 3i§{¥i?"f§ﬁfw Nofés’ l“ 1 (’!ﬁ!fﬂblli ‘t,hfu ) Orihls 6fl5l‘ribunal

mf"ﬂ umf,;ﬁtmt?}md from or
‘continued from pre=page

' fb.‘f}ﬁi*l}hm the same has been found to be factu=

Ly

-

T - : ally basetless., In the circumstances, the
~ |eontempt petition is dropped end the -
He@éd contemer is discharged,
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